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PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VIDEO WORKS STUDIO PRIVATE LIMITED
PARTICULARS DETAILS

1 | NAME OF CORPORATE DEBTOR | VIDEO WORKS STUDIO PRIVATE LIMITED

2 | Date of Incomparation of Corporate Debtor | 15.06.2011

3| Autharty under which Corporate Deblee | Registrar of Companies, Mumbat
18 Incorporated'Regisiered

4 | Corporate identity No. / Limited Leabilty | U74940MM2011PTC218690
Mentification No. of Comperata Dablor

5. | Address of the regisiered office & principal | 216, 2nd Floor, Vasupujya Estata, Laxmi Nagar,

offica (¢ any) of Corporate Debior Off Link Road, Village Pahadi, Goregaon 'West,
I | [N {Mumbai - 400104, Maherashtra
6. | Date of chosure of Insolvency 07.07.2026 (Order obtained from NCLT websita on
Resolution Process 08.07.2025)
7. | Lquidgation commenoament date 07.07.2025
of Corporate Debior
3. | Name & Regis¥alion Number of Insolvency | Smita Gupta
Prafessional acing as Liqurator Regn. No: IBBUIPA-0011P-P-02768/2023-2024/14283
S. | Address and Emat of tha ligudaloe Flat No, 702, 7th Floor, Godrej Central J Tower, Shell
as registered with the Board Coiony. Near Tiak Nagar Raiway Station, Chembur,
Mumba, Mumbai Suburban, Maharashira 400071
] Email: sumitayai31@gmail.com
12, Address and e-mail 1o be used for Flat No, 702, Tth Floor, Godrej Central J Tower, Shall
correspondence with the Resolution Colony, Near Tiak Nagar Raitway Station, Chembur,
Professonal Mumbal, Mumbai Suburban, Maharashira 400071
Email: videoworks cirp@gmail.com
11.| Last date for submission of Claims 6th August 2025

Notice s hereby given that the National Company Law Tribunal, Jaipur Bench has ortered the
commancement of bquidation of the Video Works Studio Pvt Ltd on Tth July 2025,

The slakeholders of Video Works Studio Pt Ltd are heraby calied upon 1o submil their claims with proof
on or before 6th August 2025, to the bauidator at the address mentionad aganstitemNo. 10

The fnanca! creditors shall submit their claims with proof by elecironic means only. Al other  crediors
may submit the ciains with the proof in person, by post or by electronic means.

Submission of false or misieading proof of claims shall attract penalties.

Incase 3 stakeholer does not submil its dam durning the ligudation procass, the dams submitted by such
stakeholder durng the corporale insoivency resolulion process under the insolvency and Bankrupicy
Baoard of india (Inscévency Resolution Proozss for Corporate Persons) Reguiation. 2016 shali deemed to
be submitted under saction 38.)

sdl-
Date 13,07.2025 Smita Gupta
Place - Mumbai Liquidator for Video Works Studio Private Limited

Regn No.: IBBINPA-D01/IP-P-02768/12023-2024/14283 | AFA Valid Upto: 30/06/2026
AFA No.: AA1/14283/02/300626/108341




